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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) NO.2089 OF 2019 

M/s. SMS Envoclean Private Limited ..Petitioner 
Versus 

The State of Maharashtra and others ..Respondents 

Mr. Aspi Chinoy, Senior Advocate a/w Mr. Rampal Kohli, Mr. Vikram
Chavan I/by C. K. Legal, Advocates for the Petitioner.
Mr. Abhay Patki, AGP for Respondent No.1 – State.   
Ms.  Sharmila  Deshmukh  a/w  Ms.  Jaya  Bhagwe,  Advocates  for
Respondent Nos.2 & 3.
Ms. K. H. Mastakar, Advocate for Respondent No.4 – MCGM.

 CORAM : PRADEEP NANDRAJOG, C.J. &
N. M. JAMDAR, J.

 DATE : 18th JULY, 2019

P.C.

1] Counsel as above appear for the Respondents on advance

copy  of  the  Writ  Petition  being  served.   Learned  counsel  for  the

Respondents waive notice.

2] Keeping in view the pleadings in the Writ Petition and the

documents filed in support of the pleadings, it would be advisable that

before Respondent Nos.2 and 3 file a counter affidavit an inspection

of the Common Bio-Medical  Waste Treatment Plant established by

the Petitioner is conducted in the presence of the representative of the

BGP.  1 of 2
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Petitioner  and  for  which  it  is  agreed  that  the  inspection  shall  be

conducted on 29th July 2019 at 11:00 a.m.   

3] Counter affidavit be filed by the Respondents within four

weeks.  It is expected that in the counter affidavit filed by Respondent

Nos.2 and 3 reference would be made to the report and the same shall

be filed alongwith affidavit. 

4] Rejoinders be filed within two weeks thereafter.

5] On the issue whether the Petitioner should be entitled to

an interim order staying implementation of the impugned order dated

6th July 2019, we note that the public  injury  caused by closing the

plant would be much more than permitting plant to operate even on

assuming that the stand of Respondent Nos.2 and 3 is correct.  We

clarify,  we  are  not  opining  prima-facie  that  the  stand  of  the

Respondents is correct.

6] Therefore,  till  the  present  order  is  vacated or  modified,

operation of the impugned order dated 6th July 2019 shall be stayed.

7] Re-notified for 9th September 2019.

N. M. JAMDAR, J CHIEF JUSTICE

BGP.  2 of 2
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15-wp-2326-19 & Chswl-280-19.doc

pdp  

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO. 2326 OF 2019

M/s. SMS Envoclean Private Limited .. Petitioner

Vs.

The State of Maharashtra and Anr. .. Respondents

WITH
CHAMBER SUMMONS (L) NO. 280 OF 2019

IN
WRIT PETITION NO. 2326 OF 2018

Abu Asim Azmi & Anr. .. Applicants

In the matter between

M/s. SMS Envoclean Private Limited .. Petitioner

Vs.

The State of Maharashtra and Anr. .. Respondents

Mr. Rampal Kohli a/w Mr. Vikram Chavan a/w Mr. Khalid Kazi
a/w Mr. Jatin Sehai I/by C. K. Legal for Petitioner.

Mr. Milind More, AGP for Respondent No.1.
Ms.  Sharmila  Deshmukh  a/w  Ms.  Jaya  Bagwe  for  Respondent
Nos.2 & 3.
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                                                                      2/2                                                                

                                         15-wp-2326-19 & Chswl-280-19.doc

Ms. K. H. Mastakar for Respondent No.4.
Mr. A. A. Siddiqui a/w Ms. Farzana Sawant & Ms. Adeeba Khan
for applicant in CHSL/280/19.

     CORAM:   PRADEEP NANDRAJOG, CJ. &
            SMT. BHARATI DANGRE, J.

                                                  SEPTEMBER 09,  2019.

P.C.

1. Petitioner to file a reply to the Chamber Summons (L)

No. 280 of 2019.  Needful shall be done within three weeks.

2. Counter affidavit proposed to be filed by the existing

respondents be filed within two weeks.

3. Rejoinder(s) be filed within four weeks thereafter.

4. List after six weeks.

5. Interim orders to continue.

 

SMT. BHARATI DANGRE, J.                    CHIEF JUSTICE
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7. PILL 33884-22

Nikita Gadgil 1

IN THE HIGH COURT OF JUDICATURE AT BOMBAY 

ORDINARY ORIGINAL CIVIL JURISDICTION 

PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022 

Govandi New Sangam Welfare Society} Petitioner 

versus 

The State of Maharashtra and Ors. } Respondents 

Mr. Zaman Ali for the petitioner. 

Mr. Milind More, Addl. GP for respondent no.1-

State. 

Mr. Sachindra B. Shetye with Mr. Vikrant Dere and 

Mr. Akshay Pansare for respondents no. 2 and 3. 

Ms. Rupali Adhate for respondent no.4-MCGM. 

Ms. Chandni Bhatt i/b M/s C. K. Legal for 

respondent no.5. 

CORAM: DIPANKAR DATTA, CJ. & 

ABHAY AHUJA, J. 

DATE: DECEMBER 5, 2022. 

P.C.:

1. A copy of the writ petition shall be made over to Ms.

Bhatt, learned advocate for the respondent no.5, during the 

course of the day by Mr. Ali, learned advocate for the 

petitioning society.  

2. The petitioning society is comprised of residents of

Govandi (West) node of Mumbai. By instituting this writ 

petition styled as a public interest litigation, the petitioning 

society seeks an order for shifting of an incinerator of the bio-

medical waste treatment plant at Govandi, run by the 

Municipal Corporation of Greater Mumbai through a contractor 

NIKITA
YOGESH
GADGIL

Digitally
signed by
NIKITA
YOGESH
GADGIL
Date:
2022.12.06
10:50:23
+0530
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Nikita Gadgil 2

i.e., the respondent no.5, on the ground of emission of toxic

substances released from such incinerator. 

3. We have found from Exhibit-D that on an approach being

made by the respondent no.5 by instituting Writ Petition (L) 

No. 2089 of 2019, a coordinate Bench of this Court had 

stayed the operation of the impugned order dated 6th July, 

2019. Although the order does not clearly record what the 

impugned order required of the respondent no.5, we have 

gathered that the said order was a closure order.  

4. The concern expressed in this PIL petition is serious.

Coupled with the fact that there was an earlier closure order 

which has since been stayed by this Court, we are of the view 

that this PIL petition ought to be heard along with Writ 

Petition (L) No. 2089 of 2019. 

5. List this petition as well as Writ Petition (L) No. 2089 of

2019 on 16th January, 2023 for analogous hearing. 

6. The respondents in this PIL petition shall be at liberty to

file their respective reply-affidavits by 5th January, 2023; 

rejoinder thereto, if any, may be filed by 12th January, 2023. 

(ABHAY AHUJA, J.)           (CHIEF JUSTICE) 
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO.2326 OF 2019

M/s. SMS Envoclean Pvt. Ltd.  ....Petitioner
V/S

The State of Maharashtra & Ors. ....Respondents
…

WITH
CHAMBER SUMMONS (L) NO.280 OF 2019

IN
WRIT PETITION NO.2326 OF 2019

Abu Asim Azmi ….Applicant
IN THE MATTER BETWEEN
M/s. SMS Envoclean Pvt. Ltd. ....Petitioner

V/S
The State of Maharashtra & Ors. ....Respondents

…

Ms.  Sneha Mishra i/b M/s. C.K. Legal for the Petitioner.
Ms. Afrin Khan h/f Mr. Aforz Siddiqui for the Applicant in CHSW.
Mr. Milind V. More, Additional GP for Respondent No.1-State.
Mr. Vikrant Dere and Mr. Akshay Pansare i/b Mr. Sachindra B. Shetye for 
Respondent Nos.2 and 3-MPCB.
Mrs. Rupa Adhate for Respondent No.4-MCGM.
Mr. Zaman Ali for the Petitioners in PILL 33884 of 2022.
Mr. C.M. Lokesh for Respondent No.5 in PILL 33884 of 2022.

…

CORAM: S.V. GANGAPURWALA, ACJ & 
      SANDEEP V. MARNE, J.

DATE    :  16 JANUARY 2023.

P.C.:

1 Under order dated 5 December 2022 in PIL (L) No.33884 of 2022 it

was directed that Writ Petition (L) No.2089 of 2019 be listed alongwith the

1/2
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PIL and the Reply-Affidavits were directed to be filed on 5 January 2023

and  Rejoinder  on  12  January  2023.  Today  the  said  PIL  is  not  listed

alongwith the present Writ Petition.

2 The  parties  shall  file  Reply-Affidavits/Rejoinder  as  directed  under

order dated 5 December 2022 in PIL (L) No.33884 of 2022 by 31 January

2023. 

3 Place the present Writ Petition alongwith PIL (L) No.33884 of 2022 on

15 February 2023.  

   (SANDEEP V. MARNE, J.) (ACTING CHIEF JUSTICE)

2/2
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16-WP-2326-2019 

1 

Pdp 
IN THE HIGH COURT OF JUDICATURE AT BOMBAY 

 ORDINARY ORIGINAL CIVIL JURISDICTION 

 

WRIT PETITION NO. 2326 OF 2019 

WITH 

CHAMBER SUMMONS (L) NO. 280 OF 2019 

 

SMS Envoclean Pvt. Ltd.    .. Petitioner 

 

  Versus 

 

The State of Maharashtra & Ors.   .. Respondents 

 

WITH 

INTERIM APPLICATION (L) NO. 31148 OF 2022 

IN 

WRIT PETITION NO. 2326 OF 2019 

 

Govandi New Sangam Welfare 

Society        .. Applicant 

 

In the matter between: 

 

SMS Envoclean Pvt. Ltd.    .. Petitioner 

 

  Versus 

 

The State of Maharashtra & Ors.   .. Respondents 

 

WITH 

PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022 

 

Govandi New Sangam Welfare  

Society       .. Petitioner 

 

  Versus 

 

The State of Maharashtra & Ors.   .. Respondents 

 

Mr. Aspi Chinoy, Senior Advocate a/w Mr. R. S. Kohli, Ms. 

Nikita K. Dharamshi, Ms. Sneha Mishra i/by M/s. C. K. Legal 

for the petitioner in WP/2326/2019 and for respondent no.5 in 

PILL/33884/2022. 

 

PRAVIN
DASHARATH
PANDIT

Digitally
signed by
PRAVIN
DASHARATH
PANDIT
Date:
2023.02.16
10:40:23
+0530
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2 

Mr. Zaman Ali for petitioner in PILL/33884/2022. 

 

Mr. Milind More, Addl. Govt. Pleader for State. 

 

Ms. Sarika Shetye i/by S. B. Shetye for respondent nos.2 and 

3 in PILL/33884/2022. 

 

Mrs. Shilpa Redkar for respondent no.4/MCGM in 

PILL/33884/2022. 

 

Mr. Anoop Patil a/w Mrs. Shilpa Gajare Dhumal  for 

respondent no.4/MCGM in WP/2326/2019. 

 

Mr. Vikrant Dere and Mr. Akshay Pansare i/by Mr. Sachindra B. 

Shetye for respondent nos.2 and 3/MPCB. 

 

Mr. C. M. Lokesh for respondent no.6 in PILL/33884/2022. 

 

Mr. Mateen Shaikh a/w Mrs. Farzana Sawant, Afrin Khan i/by 

Afroz A. Siddiqui, Mr. Arshad Sheikh for applicant in 

CHSWL/280/2019. 

 

 CORAM: S. V. GANGAPURWALA, ACTING CJ. & 

   SANDEEP V. MARNE, J. 

 DATE: FEBRUARY 15, 2023 

 

 

P.C.: 

1. The learned counsel for respondent nos.2 and 3 in PILL 

No.33884/2022 seeks leave to file affidavit. The same be filed with 

the office.  

2. The learned counsel for respondent no.6 in PILL No. 

33884/2022 also seeks time to file affidavit. The same shall be filed 

within four weeks from today. 

3. At the request of the respondents, stand over to 23rd March, 

2023. 

 

(SANDEEP V. MARNE, J.)          (ACTING CHIEF JUSTICE) 
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO.2326 OF 2019

SMS Envoclean Pvt. Ltd. ....Petitioner
V/S

The State of Maharashtra & Ors. ....Respondents
…

WITH
CHAMBER SUMMONS (L) NO.280 OF 2019

IN
WRIT PETITION NO.2326 OF 2019

SMS Envoclean Pvt. Ltd.  ....Applicant
IN THE MATTER BETWEEN 
SMS Envoclean Pvt. Ltd.  ....Petitioner

V/S
The State of Maharashtra & Ors. ....Respondents

…
WITH

INTERIM A0PPLICATION (L) NO.31148 OF 2022
IN

WRIT PETITION NO.2326 OF 2019

Govandi New Sangam Welfare Society …Applicant
IN THE MATTER BETWEEN
SMS Envoclean Pvt. Ltd.  ....Petitioner

V/S
The State of Maharashtra & Ors. ....Respondents

…
WITH

PUBLIC INTEREST LITIGATION (L) NO.33884 OF 2022

Govandi New Sangam Welfare Society ....Petitioner
V/S

The State of Maharashtra & Ors. ....Respondents

WITH
INTERIM A0PPLICATION (L) NO.4441 OF 2023

IN
PUBLIC INTEREST LITIGATION (L) NO.33884 OF 2022

katkam 1/2
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Abu Asim Azmi & Anr. ....Applicants
IN THE MATTER BETWEEN
Govandi New Sangam Welfare Society ....Petitioner

V/S
The State of Maharashtra & Ors. ....Respondents

...
Ms.  Nikita  K.  Dharamshi  i/by  M/s.  C.  K.  Legal  for  the  Petitioner  in
WP/2326/2019 and for Respondent no.5 in PILL/33884/2022.
Mr. Zaman All for the Petitioner in PILL/33884/2022.
Mr. Milind V. More,  Addl. Govt. Pleader for Respondent No.1-State.
Mr. Sachindra B. Shetye a/w Ms. Sarika Shetye a/w Mr. Akshay S. Pansare
for Respondent Nos.2 and 3 in PILL/33884/2022.
Ms.  Oorja  Dhond i/b  Mr.  S.K.Sonawane for  Respondent  No.4/MCGM in
PILL/33884/2022.
Mr.  Anoop  Patil  a/w  Ms.  Shilpa  Redkar  i/b  Mr.  S.K.  Sonawane  for
Respondent No.4/MCGM in WP/2326/2019.
Mr. C.M. Lokesh for Respondent No.6 in PILL/33884/2022. 
Ms.  Muskan  Shaikh,  Mr.  Mateen  Shaikh  i/b  Mr.  Afroz  A.  Siddiqui  for
Applicant/Intervenor  in  CHSWL/280/2019  in  WP/2326/2019  a/w
IAL/4441/2023.

…
CORAM: S.V. GANGAPURWALA, ACJ & 

      SANDEEP V. MARNE, J.
DATE    :  23 MARCH 2023.

P.C.:

1 Adjournment is sought by the Writ Petitioner on the ground that the

Counsel  appearing  for  the  Petitioner  cannot  remain  present  before  this

Court. 

3 Stand over to 19 April 2023 as a last chance. No further time would

be granted to the Petitioner. 

 

      (SANDEEP V. MARNE, J.) (ACTING CHIEF JUSTICE)

katkam 2/2
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION 

WRIT PETITION NO. 2326 OF 2019 

SMS Envoclean Pvt. Ltd. ….. Petitioner

Vs.

The State of Maharashtra & Ors. ….. Respondents 

WITH
CHAMBER SUMMONS (L) NO.280 OF 2019

IN
WRIT PETITION NO.2326 OF 2019

WITH
INTERIM APPLICATION (L) NO.31148 OF 2022

IN
WRIT PETITION NO.2326 OF 2019

WITH

PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022
WITH

INTERIM APPLICATION (L) NO.4441 OF 2023
IN

PUBLIC INTEREST LITIGATION (ST) NO. 33884 OF 2022

Ms. Nikita K. Dharamshi i/by M/s. C. K. Legal for the Petitioner in 
WP/2326/2019 and for Respondent no.5 in PILL/33884/2022.
Mr. Zaman All for the Petitioner in PILL/33884/2022.
Mr. Milind V. More, Addl. Govt. Pleader for Respondent No.1-State.
Ms. Sarika Shetye, i/b Mr. Sachindra B. Shetye, Adv. for Respondent 
Nos.2 and 3 in PILL/33884/2022.
Ms. Oorja Dhond i/b Mr. S.K.Sonawane for Respondent No.4/MCGM 
in PILL/33884/2022.
Mr. Anoop Patil a/w Ms.Shilpa Redkar i/b Mr. S.K. Sonawane for 
Respondent No.4/MCGM in WPL/2089/2019.
Mr. C.M. Lokesh for Respondent No.6 in PILL/33884/2022.
Ms. Afrin Khan, i/b Mr. Afroz A. Siddiqui for Applicant/Intervenor in
CHSWL/280/2019  in  WP/2326/2019  a/w  IAL/4441/2023  in
PILL/33884/2022.

Basavraj        1/2
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CORAM: S.V.GANGAPURWALA, ACJ &
SANDEEP V. MARNE, J.

DATED : APRIL 19, 2023

P.C.

1. It  is  submitted  that  Mr.Aspi  Chinnoy,  the  learned  Senior

Advocate appears for Respondent No.5 and he is engaged in a part-

heard matter.  As such, a short accommodation is solicited. 

2. In  view of  the  request  made,  place  the  matters  on 8th June

2023. 

(SANDEEP V. MARNE, J) (ACTING CHIEF JUSTICE)

Basavraj        2/2
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Trupti 1 36-pill-33884-2022.doc

 IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022

Govandi New Sangam Welfare Society … Petitioner 
versus

The State of Maharashtra & Others … Respondents

WITH
INTERIM APPLICATION (L) NO. 4441 OF 2023

IN
PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022

Abu Asim Azmi and Another … Applicants
versus

Govandi New Sangam Welfare Society … Respondent

WITH
WRIT PETITION NO. 2326 OF 2019

SMS Envoclean Pvt. Ltd. … Petitioner 
versus

The State of Maharashtra & Ors. … Respondents

WITH
CHAMBER SUMMONS (L) NO. 280 OF 2019

IN
WRIT PETITION NO.2326 OF 2019

SMS Envoclean Pvt. Ltd. … Applicant
versus

The State of Maharashtra & Another … Respondents
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WITH
INTERIM APPLICATION (L) NO. 31148 OF 2022

IN
WRIT PETITION NO. 2326 OF 2019

Govandi New Sangam Welfare Society … Petitioner 
versus

The State of Maharashtra & Others … Respondents

WITH
CHAMBER SUMMONS (L) NO. 280 OF 2019

IN
WRIT PETITION NO. 2326 OF 2019

SMS Envoclean Pvt. Ltd. … Applicant
versus

The State of Maharashtra & Another … Respondents 
..….

Mr. Zaman Ali for the Petitioner in PILL/33884/2022.
{{ 
Mr.Milind More, Addl. GP for Respondent No.1-State.

Mr.Akshay S. Pansare i/b. Mr. S.B.Shetye for Respondent Nos. 2 and
3-  Maharashtra Pollution Control Board.

Ms. Oorja Dhond i/b. Mr.S.K. Sonawane for Respondent No.4.

Mr.Aspi Chinoy, Senior Advocate with Mr. R.S.Kohli and Ms.Nikita
Dharamshi  i/b.  C.K.Legal  for  Respondent  No.5  in  PILL/
33884/2022.

Ms. Muskan Shaikh for the Intervenor in IAL /4441/2023 and for
the Applicant in CHSWL/280/2019. 

Mr. C.M. Lokesh for Respondent No.6 in PILL/33884/2022.
……

:::   Uploaded on   - 14/06/2023 :::   Downloaded on   - 02/09/2024 17:58:24   :::

174



Trupti 3 36-pill-33884-2022.doc

 CORAM :   NITIN JAMDAR, ACJ &
       SANDEEP V. MARNE, J.

 DATE    :   7 JUNE 2023
P.C.:

The  learned  Counsel  for  the  Petitioner  places  before  us

communication issued by the Maharashtra Pollution Control Board,

Regional  Office,  Mumbai  and  states  that  cause  raised  by  the

Petitioner is under consideration.  He states that certain guidelines

need to be stipulated. 

2. Request  is  made  on  behalf  of  the  learned  Counsel  for

Respondent Nos. 2 and 3-  Maharashtra Pollution Control Board for

time.  Stand over to 5 July 2023. 

( SANDEEP V. MARNE, J.)  (ACTING CHIEF JUSTICE)
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45-PIL(L).33884.2022++

1 

jvs 

IN THE HIGH COURT OF JUDICATURE AT BOMBAY 

ORDINARY ORIGINAL CIVIL JURISDICTION 

PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022 
WITH 

INTERIM APPLICATION (L) NO. 4441 OF 2023 

Govandi New Sangam Welfare Society } Petitioner 
Versus 

The State of Maharashtra & Ors.  } Respondents 

WITH 
WRIT PETITION NO. 2326 OF 2019 

WITH 
CHAMBER SUMMONS (L) NO. 280 OF 2019 

AND 
INTERIM APPLICATION (L) NO. 31148 OF 2022 

SMS Envoclean Pvt. Ltd. } Petitioner 
Versus 

The State of Maharashtra & Ors. } Respondents 

Ms. Nikita Dharamshi i/b. C. K. Legal for the 
Petitioner in WP/2326/2019 and for Respondent 
No.5 in PILL/33884/2022. 

Mr. Milind More, Additional Government Pleader for 
Respondent No. 1 (State) in both matters. 

Mr. S. B. Shetye with Mr. Manish Bohra and 
Mr.Akshay Pansare for Respondents 2 & 3 in 
PILL/33884/2022. 

Mr. C. M. Lokesh for Respondent No. 6 in 
PILL/33884/2022. 

Mr. Anoop Patil with Ms. Oorja Dhond i/b. Mr. S. K. 
Sonawane for Respondent No. 4 in WP/2326/2019. 

Ms. Afrin Khan for the applicant in IAL/4441/2023. 
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45-PIL(L).33884.2022++
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CORAM: NITIN JAMDAR, ACTING CJ. & 

ARIF S. DOCTOR, J. 

DATE: 5 JULY 2023 

P.C.:

. The learned counsel for the Petitioner in PIL(L) No. 33884 of 

2022 is not present. 

2. By Writ Petition No. 2326 of 2019, M/s. SMS Envoclean Pvt.

Ltd. has challenged the order dated 6 July 2019 passed by the 

Maharashtra Pollution Control Board (MPCB) directing closure of 

the Petitioner’s plant. By order dated 18 July 2019, this Court has 

granted ad-interim order staying the operation of the order dated 6 

July 2019. 

3. The PIL is moved by Govandi New Sangram Welfare Society

seeking direction to the Municipal Corporation to shift the Bio-

Medical Waste Treatment Plant to any other location. 

4. On the last occasion, the learned counsel for MPCB had placed

a communication before us that the cause raised by the PIL 

Petitioner is under consideration. M/s. SMS Envoclean Pvt. Ltd., 

which is Respondent No. 5 in the PIL has tendered an additional 

affidavit, wherein, Respondent No. 5 has stated as under: - 

“14. In order to summarize the present situation in a 
nut shell, I say that the existing operational facility at 
Deonar is operating as per BMW Rules, 2016 and 
associated guidelines and complying with all statutory 
requirements pertaining to same.  I further say that in 
respect of the site at Atkargaon, Khalapur, District 
Raigad, the process for development permission is 
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pending before the MSRDC. After the development 
permission is granted by MSRDC, the Respondent 
No.5 will have to obtain Environmental Clearance and 
after having obtained Environmental Clearance, the 
plant of Respondent No.5 will be relocated at the new 
site Atkargaon Khalapur, District Raigad within a 
period of 13 months. On the other hand, the 
Respondent No.5 in pursuance to the meeting held by 
the Minister of Industries, Government of 
Maharashtra on 30/11/2022 is also making sincere 
efforts for allotment of land at Patalganga-Borivali, 
MIDC area.  I say that in regards to the land in MIDC 
area, as there is no requirement of public hearing and 
also that infrastructure facilities such as electricity, 
water, road and telecom are readily available; the 
process of relocating would start with obtaining 
Environment Clearance followed by the relocation/ 
installation of the new plant which would take 
approximately 13 months after having Environment 
Clearance.  

15. In view of the factual aspects as stated above and 
that Respondent No.5 is committed to upholding its 
responsibilities as a responsible corporate citizen and 
aims to ensure that the plant’s relocation is executed in 
a manner that prioritizes the well-being of the 
community and environment, the aforesaid Public 
Interest Litigation deserves to be dismissed with 
exemplary costs and I pray accordingly.” 

5. Thus, Respondent No. 5 has given a commitment to relocate

itself at a new site after obtaining necessary permissions within a 

period of 13 (thirteen) months. 

6. The learned counsel for the Respondents in both, the Writ

Petition and the PIL Petition as also the learned counsel for the PIL 

litigant will take instructions whether the stand taken by Respondent 

No. 5 is satisfactory. 
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7. Stand over to 9 August 2023. To be listed under the caption

“For Directions”.

(ARIF S. DOCTOR, J.)   (ACTING CHIEF JUSTICE) 

JAYANT
VISHWANATH
SALUNKE

Digitally
signed by
JAYANT
VISHWANATH
SALUNKE
Date:
2023.07.06
15:55:58
+0530
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION 

PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022

Govandi New Sangam Welfare Society ….. Petitioner
Vs.

The State of Maharashtra & Ors. ….. Respondents

WITH
INTERIM APPLICATION (L) NO.4441 OF 2023

IN
PUBLIC INTEREST LITIGATION (L) NO. 33884 OF 2022

Abu Asim Azmi & Anr. ….. Petitioners
Vs.

Govandi New Sangam Welfare Society ….. Respondents

WITH
WRIT PETITION NO.2326 OF 2019

WITH
CHAMBER SUMMONS (L) NO.280 OF 2019

IN
WRIT PETITION NO.2326 OF 2019

SMS Envoclean Pvt. Ltd. ….. Petitioner
Vs.

The State of Maharashtra & Ors. ….. Respondents

WITH
INTERIM APPLICATION (L) NO.31148 OF 2022

IN
WRIT PETITION NO.2326 OF 2019

Govandi New Sangam Welfare Society ….. Petitioner
Vs.

The State of Maharashtra & Ors. ….. Respondents

Mr. Zaman Ali with Neil Pais for the Petitioners in PIL Petition 

Mr. Aspi Chinoy, Senior Advocate with R. S. Kohli, Ms. Nikita K.
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Dharamshi I/b. C.K. Legal for the Petitioner in Writ Petition and
for Respondent  No.5 in PIL Petition 

Mr. Milind More, Addl.GP for Respondent  No.1 - State  

Mr. Sachindra B. Shetye a/w. Ms. Sarika Shetye and Mr.Akshay
S. Pansare for Respondent  – MPCB

Mr. Anoop Patil with Ms. Oorja Dhond I/b. S. K. Sonawane for
Respondent  No.4 – MCGM in PIL Petition 

Mr. Anoop Patil with Ms. Shilpa Puranik I/b. S. K. Sonawane for
Respondent  No.4 – MCGM in Writ Petition 

Mr. C. M. Lokesh for Respondent No.6- Central Pollution Control
Board in PIL Petition 

CORAM: DEVENDRA KUMAR UPADHYAYA, CJ. & 
ARIF S. DOCTOR, J.

DATE    : AUGUST 11, 2023

P.C.

1. Shri  Chinnoy,  learned  Senior  Advocate  representing

Respondent   No.5  has  tendered  a  Tentative  Timeline  for  the

Establishment  of  Bio-Medical  Waste  Treatment  Plant.   The

Timeline is extracted hereunder:

Sr. 
No.

Activity Timelines

1 Land came to be allotted by the MIDC on
09/08/2023  after  the  payment  of  25%
being the earnest money to the MIDC in
lieu of the Offer letter dated 04/08/2023.

15 days 

2 Application of Terms of Reference (ToR)
for Environment Clearance 

7  days  i.e.  22  days
from the allotment of
land. 

Basavraj        2/5
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3 Application of Consent to establish (CTE)
from MPCB 

7  days  i.e.  22  days
(simultaneously  with
ToR)

4 Grant of CTE by MPCB 1 month i.e.  52 days
from the allotment of
land 

5 Baseline Monitoring –  Note:  As per the
standard  terms  prescribed  by  the
Ministry  of  Environment,  Forest  and
Climate  Change  for  EIA,  wherein  the
Government has stipulated 3 months for
monitoring; failing which the EC shall not
be  granted.   As  per  the  said  standard
terms monitoring is not permitted during
monsoon  months  i.e.  till  September  of
this year. 

3  months  i.e.  142
days  from  the
allotment of land. 

6 Preparation of EIA Report 20 days i.e. 162 days
from the allotment of
land

7 Finalization of EIA Report 10 days i.e. 172 days
from the allotment of
land

8 Appraisal from SEIAA 30 days i.e. 202 days
from the allotment of
land

9 Grant of Environmental Clearance 30 days i.e. 232 days
from the allotment of
land

10 Completion of construction of Plant 13  months  from  the
grant of EC

2. For  establishment  of  the  said  plant,  apart  from seeking

Consent  to  Establish  (CTE)  from  the  Maharashtra  Pollution

Control Board (for short the “MPCB”), Respondent  No.5 shall

also  be  required  to  seek  environmental  clearance  under  the

Environment  Impact  Assessment  Notification  dated  14th

Basavraj        3/5
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September  2006.   The  Court  accepts  the  Tentative  Timeline

furnished by Respondent  No.5, however, we direct the MPCB to

consider  and  take  decision  on  the  Application  for  CTE  with

expedition.   We  also  direct  that  a  decision  for  grant  of

environmental  clearance  by  the  State  Environment  Impact

Assessment Authority / State Environment Impact Assessment

Committee shall also be given in the minimum possible time. 

3. All the Officers of the MPCB and the members of the State

Environment Impact Assessment Authority / State Environment

Impact  Assessment  Committee  shall  extend  their  fullest

cooperation.  We expect the cooperation from the Officers for the

reason that the bio-medical waste is being generated everyday

and  if  it  is  not  treated  in  a  scientific  manner,  it  is  not  only

hazardous to the employees working in the hospitals and nursing

homes but also to all  who come in contact with the hospitals

everyday.  

4. Regarding  item  No.10  of  the  Tentative  Timeline,  as

extracted above, we direct that sincere endeavour shall be made

by all concerned including Respondent  No.5 to reduce the period

of 13 months for construction of the plant.  In this respect, we

Basavraj        4/5
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direct  that the Member Secretary,  MPCB shall  hold a meeting

with  representative  of  Respondent   No.5,  who  may  be  a

Technical Expert, along with one representative of the Municipal

Corporation of Greater Mumbai, at the earliest to find out as to

how this 13 months period can be reduced. 

5. The  meeting  shall  be  convened  within  two  weeks  from

today and Minutes of such meeting shall be presented before the

Court by the learned Counsel for the MPCB by the next date of

listing. 

6. Stand over to 11th September 2023 ‘for Directions’.

(ARIF S. DOCTOR,J) (CHIEF JUSTICE)

Basavraj        5/5
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1 

Pdp 

IN THE HIGH COURT OF JUDICATURE AT BOMBAY

ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO. 2326 OF 2019

WITH

CHAMBER SUMMONS (L) NO. 280 OF 2019

M/s. SMS Envoclean Pvt. Ltd. .. Petitioner

Versus

The State of Maharashtra & Ors. .. Respondents

Mr. Aspi Chinoy, Senior Advocate a/w Ms. Nikita K. Dharamshi 

for petitioner. 

Mr. Milind More, Addl. Government Pleader for respondent 

no.1/State. 

Mr. Sachindra B. Shetye a/w Mr. Irfan A. Shaikh for 

respondent nos.2 and 3/MPCB. 

Mr. Anoop Patil a/w Ms. Shilpa Puranik i/by S. K. Sonawane 

for respondent no.4/MCGM. 

Ms. Afrin Khan i/by Mateen Shaikh for applicant in 

CHSL/280/2019. 

CORAM: DEVENDRA KUMAR UPADHYAYA, CJ.  &

ARIF S. DOCTOR, J.

DATE: 11th SEPTEMBER, 2023

P.C.:

1. Learned senior counsel Shri Chinoy, representing the

petitioner, states that in view of intervening circumstances, 

the writ petition has been rendered infructuous.

2. The writ petition is dismissed as infructuous.

3. All pending applications stand disposed of.

(ARIF S. DOCTOR, J.)          (CHIEF JUSTICE)

PRAVIN
DASHARATH
PANDIT

Digitally
signed by
PRAVIN
DASHARATH
PANDIT
Date:
2023.09.11
17:59:01
+0530

2023:BHC-OS:9727-DB
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ANNEXURE A - 17

Maharashtra Pollution Control Board 

Sub Regional Office, Mumbai-4 

Te lephone no. 2401526912416239 

Visi t us at: http..;l/.mp_c_l:l.gov.,_in 
Email : sromumba i4@mpcb .gov.in 

Maharas htra "Our Service , Our Duty", 

Ja. No. Maprani/Upprakamu-48- 1247 

'-1'{!)Af) / R~e Delivery 

Per, 
'./ 

\ Mr. 'S~eikh Faiyaz Alam . ' -

Gova ndi New Sa ngam Welfa r e Socie ty 

Kamala Raman Nager Blganwadi. 

Govand i, Mumbai 400 043 

Md.No . 8286491681 

KALPATA.RU PAINT, 2ND FLOOR. 

SHIV MATUNGA SCHEME ROAD 

NO. Oppoi.ile 8 Shiv Cirde , Shiv 

(E.ast) Mm1bal - ~00 022 

Date: 24/05/2024 

Subject ·- Regarding providing information under Information Officer Act-2005. 

Re fe rence •· 1) Your applica tion re ceived in th is office dt. 03.05.2024 (1151) 
' . . 

2) Information received from Deputy Regional Officer , Mumbai-3 

dt. 16.05.2024. 

. 
I • • ·~ " I 

Right to lnlOl'mallOn from the office of Deputy Regiona l Officer . Mumbai 3, pursuant to the applicat ion under reference 

Copies of information received under Act-2005 are enclosed with this tetter. If you do 

not agree with the above information within 30 days from the receipt of this lette r First Appetlate 

Officer and Regional Office r, M.P.No . Manda !, Mumba i, Kalpa taru Point, 2nd Floor, Sion Circle, Opposit e Cine 

Planet Cinema , Shiv (East), Mumba i- 400022. 

Along with - Total leaves 53 as above (Achyut Nandwa ,te) 

Public lnformat ioo Offic¤1r and 

DepLJ!y Regiona l Officer, Mumbai 4 

Copy infOrrrtation :wl>irtitlod-

First Appe llate Office r and Regional Off icer , Mumba i 

140187
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  BEFORE THE NATIONAL GREEN  

  TRIBUNAL, WESTERN BENCH  

  SITTING AT PUNE  

                ORIGINAL APPLICATION 

NO. 173 OF 2024 

 

 

BETWEEN: 

Govandi New Sangam Welfare Society 

…APPLICANT 

   Versus 

  State of Maharashtra & Ors  

                            …RESPONDENTS 

      ----------------------------------------------- 

ADDITIONAL AFFIDAVIT ON   

BEHALF OF THE APPLICANT  

     ------------------------------------------------ 

      Dated this  3RD day of September, 2024 

 
 
 
 
 
 

ZAMAN ALI  

      Advocate for the Applicant 

17, 1st Floor, Rohit Chambers,  

Janmabhoomi Marg, Fort,  

Mumbai – 400 001  

+91-9167628833  

zamanali1602@gmail.com  

Enrolment No. – MAH/3028/2014 
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